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o - CENTRAL ADMINISTRATIVE TRIBUNAL
@ - — BAN “BENCH

. Second F100r;f
" Commercial Complex,_

v o Indiranagar, :
L ' ] Bangalore-560038, -
Dated: 3 () SEP 1993
RPPLICATION NO(S) 739 of 1993,

' APPLICRNTSiMgs.Bhéemasena Rao  RESPONDENTS:Central Pension Accounting

Office,New Delhi and Others..
TO, - ‘

is Smt.B.S.Savithri,
; AdVocate,No.S-A,

- 'Sheshagiri'J-Block,
Ramana Mgharshi Road,
Adichunchanagiri Road,
{Near Ramana Gnana Kendra),

uvempunagar,Mysore-570023,

.

Sbbjeckz-. Forugjdind-o? copies of the Order gaééed.by
o the Central Administrative Iribunal,Bangalore,

_ . Please find enclosed herewith a copy of the
DBDER/ST&Y/INTERIMvORDER, passed by this Tribunal in the
‘above said applicstion(s). on - ' ) 1993,
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. CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE
DATED THIS THE 23RD DAY OF. SEPTEMBER,1993.

PRESENT:

Hon'ble Mr.Justice ?inShyaQSundaf;f - .. Vice-Chairman.

- APPLICATION NUMBER 739 OF 1993

M.S.Bheemasena Rao,

Late Sri M.S.Shankara Rao, _

63 years, Assistant Collector, . -

of Central Excise, East Division,

Bangalore. : .+ Applicant,

w

(Bj Smt. M.S.Savithri, 'Advocate)

- - Ve
1. Central Pension Accounting Office,
No.274, Shahid Capton,
Gour Marg' (Near Okla Subsji Mandi),
New Delhi-110 055. :

2. The Collector of Central Excise,
Central Revenue Buildings,
Queens Road, Bangalore-1.

3. The Pay & Accounts Officer,
Central Excise, Central Revenues Building,’ _
Queens Road, Bangalore-l.. . +. Respondents.

——

This application{havihg coﬁe up for admission to-day, the

Tribunal made the foliowing:— ,
ORDER

After I directed notiée, learned counsel for the applicént
appeared and ¥éported that ‘very recently the applicant's gri-
evance regarding éompﬁtation of retirai benefits has been satis-
factorilx settled, To that effect a memo having been filed

the same 'is read and recorded. In the memo the applicant however

\seeks awé:d of interest on belated paymeﬁt of revised pension
a%so costs of this petition. In the circumstances of the
" sen-regard being had ‘to the development in that even:after
s . f/the .;pplicant retired jfrom- éerviqe his case fof payment of = -
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revised pension was considered and disposed off to his satisfac-

tion. It seems that this is not a fit case for granting any

interest on sums awarded.

to bear their own costs.

With the above order this application stands disposed off.

So far as costs, I direct the parties 'g
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